
 FIR No. 462/20   Application No. 1
PS Pandav Nagar 
u/s 379/356/411 IPC 
State vs. Rahul @ David
  
03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned.  

Pr  Ld. APP for the State 
 Sh. SK Gaur, Ld. LAC for accused 

Heard submissions.  Record perused.  Through this application accused has 

prayed for closure of trial on the basis of his undergone without specifying what he exactly 

means by that. The application is vague and ambiguous.  Ld. Counsel was asked to explain 

what was the purpose of moving this application, after which the Ld. Counsel informed 

that the accused wishes to plead guilty voluntarily and was making a prayer for releasing 

him after conviction for a period of detention already undergone by him. This fact is no 

where mentioned in the application regarding his wishing to plead guilty. The accused is 

not before the court. Even otherwise, regular matters are not being taken up for 

consideration at present in view of directions of Hon'ble High Court of Delhi. 

For the aforesaid reasons, the application stands dismissed.  

Copy of order be given dasti and one copy be sent to Jail Superintendent for 

information. 

Ld.  Counsel for applicant is further directed to file the original application 

with original vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/03.06.2021 



FIR No. 0207/21   Application No. 2
PS Kalyanpuri 
State vs. Manish
U/s 420/188/34 IPC and 3/7 of E.C. Act and 3 of E.D. Act. 

03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned.  

This is a bail application of accused Manish. Reply has been filed by the IO.  

Pr  Ld. APP for the State 
Sh. Lokesh Kumar, Ld. Counsel for accused 

Heard arguments on bail application from both sides. Record perused.

 The allegations against the accused is that of black marketing Remdesivir 

Injection. As per the prosecution, accused had sold one vial of Remdesivir Injection to the 

complainant for an amount of Rs.40,000/- and five more vials were to be supplied later on, 

in the evening. However, the complainant later on found upon enquiry that the said 

Remdesivir Injection was not sold in Delhi and the usual price of this medicine was 

Rs.2500-3000/-. Accordingly he made a complaint to PS and when the accused Manish 

came for selling the remaining vials to him, applicant/accused was apprehended in this 

case alongwith other co-accused. 11 vials were then recovered from the accused.

During arguments, Ld. Counsel for accused submitted that the father of 

accused was himself suffering from corona and was under medication in home isolation. 

The accused had arranged Remdesivir Injection for his father as his condition was not 

improving. During that time, the complainant had met the accused and at the request of 

complainant, the accused had arranged 6 vials of Remdesivir Injection for the complainant 

besides the six vials for his father, from one Bihari. It is further stated that the said Bihari 

is a main kingpin of this drug racket and the applicant/ accused was merely trying to help 

the complainant but the complainant falsely implicated him in this case when a quarrel  

took   place   between  them as  the complainant later on refused to take the 
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FIR No. 0207/21   
PS Kalyanpuri 
State vs. Manish
U/s 420/188/34 IPC and 3/7 of E.C. Act and 3 of E.D. Act. 

remaining vials of Remdesivir Injection, even though the accused had paid for the same to 

Bihari. It is further submitted that accused is no longer required for investigation in this 

case and there was no reason to keep him behind custody.  Co-accused was also granted 

bail by this court itself. He has relied upon judgments in cases titled as Zahur Haider Zaidi 

Vs. CBI Crl. Appeal no. 605 of 2019 of Hon’ble Supreme Court and Nikhil Kharbanda Vs. 

State Bail Appl No. 1059/2015 of Hon’ble Delhi High Court. Accordingly, prayer is made 

for bail. 

On the other hand, Ld. APP for the State has strongly opposed the bail 

application stating that accused had indulged in black marketing of Remdesivir Injection.  

He had cheated the complainant by selling the Remdesivir Injection at an exorbitant price 

of Rs.40000/- which was way more than the actual price. Further, the Hon'ble HPC of 

Hon'ble High Court had also observed in its minutes of meeting dated 11.05.21 that those 

persons who are indulged in black marketing of essential drugs related to Covid are not 

entitled to even interim bail considering the gravity of pandemic situation in the country.  

He has prayed for dismissal of the application.  

 I have considered the arguments from both the sides. At this stage, it is 

pertinent to mention that on directions, the IO had filed copy of statement of complainant 

on the official email ID of the undersigned while hearing arguments on the bail application 

of co-accused.  Perusal of said statement shows that Remdesivir Injection was sold to him 

for an amount of Rs.40,000/- and that he was not aware of the actual price of the said 

injection until he made enquiry in this regard. The said fact prima facie shows that the 

complainant had infact been cheated. The price which has been charged by the accused 

from the complainant is also exorbitant which tantamounts to black marketing. The 

contention of Ld Defence Counsel that accused was trying to arrange Remdesivir for his 

own father when complainant met him and he was merely helping out the complainant by 
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U/s 420/188/34 IPC and 3/7 of E.C. Act and 3 of E.D. Act. 

arranging Remdesivir for him as well, appears implausible at this stage for the reason that 

there is no prescription placed on record which can show that any doctor had prescribed 

Remdesivir Injection to the father of accused. Under such circumstances, it is a mystery as 

to how the accused obtained 12 vials of Remdesivir Injection when most of the people in 

Delhi were struggling to arrange even one vial, as Covid was still at its peak then. Infact as 

per the guidelines, Remdesivir Injection cannot even be administered in home conditions.  

There is nothing on record to suggest any alleged payment made by accused to the said 

Bihari since accused claims that he had himself purchased 12 Remdesivir Injections from 

Bihari, at Rs.40,000/- each.  

The Hon'ble HPC of Hon'ble High Court in its minutes of meeting dated 

11.05.21 has considered cases of black marketing of drugs related to Covid-19, to be a 

very serious offence wherein such an accused was considered not entitled even for grant of 

interim bail.  

Considering all the above facts and gravity of the offence, I am not entitled 

to grant bail to the accused Manish.  His bail application is accordingly dismissed. 

Application is disposed off accordingly. 

At request, copy of this order be given dasti.   

Ld.  Counsel for applicant is further directed to file the original application 

with original vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/03.06.2021 



e-FIR No.013144/2021   Application No. 3
PS Kalyanpuri 

03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 2/R/RG/DHC/2021 
dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High 
Court of Delhi, the present matter is taken up for hearing through V/C via Cisco Webex Meeting 
App, from the camp office cum residence of the undersigned. 

This is a Superdari application filed on behalf of applicant.  Reply has also been 
filed.  

Present: Ld. APP for the State through V.C. on CISCO Webex App.

Applicant in person through V.C. on CISCO Webex App.

Record is perused and it reveals that applicant Ved Prakash is the 
owner/rightful claimant of the vehicle bearing no.DL 7S BZ 8767. IO has no objection in 
release of case property to the applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High Court of 
Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 wherein 
inter-alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal 
Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the 
application is allowed. Concerned IO as well as SHO are directed as under:

(i) to release the above mentioned vehicle to registered owner subject to preparing detailed proper 
panchnama of above mentioned vehicle and taking photographs of above mentioned vehicle from 
all possible angles including engine number and chasis number and file the same alongwith charge 
sheet,

(ii) to get panchnama and photographs of above mentioned vehicle attested and countersigned by 
concerned party as well as by registered owner and IO.

(iii) IO however shall release the vehicle only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is directed to do 
the needful. Application is disposed off accordingly.  

At request, copy of this order be given dasti.    

Ld.  Counsel for applicant is further directed to file the original application with 

original vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                     CMM (East), KKD,Delhi/03.06.2021 



FIR No. 0178/21   Application No. 4
PS Kalyanpuri 

03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 2/R/RG/DHC/2021 
dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High 
Court of Delhi, the present matter is taken up for hearing through V/C via Cisco Webex Meeting 
App, from the camp office cum residence of the undersigned. 

 This is a Superdari application filed on behalf of the applicant.  Reply has also 

been filed.  

Present: Ld. APP for the State through V.C. via Cisco Webex App. 

Applicant in person through V.C. via Cisco Webex App. 

Record is perused and it reveals that applicant Ms. Neetu is the owner/rightful 
claimant of the Mobile Realme 5 IMEI No.864536041328251 and 864536041328244. IO has 
no objection in release of case property to the applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High Court of 
Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 wherein 
inter-alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal 
Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the 
application is allowed. Concerned IO as well as SHO are directed as under:

(i) to release the above mentioned mobile to rightful claimant subject to preparing detailed proper 
panchnama of above mentioned mobile and taking photographs of above mentioned mobile from 
all possible angles and file the same alongwith charge sheet,

(ii) to get panchnama and photographs of above mentioned mobile attested and countersigned by 
concerned party as well as by rightful claimant and IO.

(iii) IO however shall release the mobile only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is directed to do 
the needful. Application is disposed off accordingly.  

At request, copy of this order be given dasti.  
Ld.  Counsel for applicant is further directed to file the original application with 

original vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                        CMM (East), KKD, Delhi/03.06.2021 



FIR No.107/21   Application No. 5
PS Pandav Nagar 
03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned.  

This is an application for releasing original FDR of the surety Shahnawaz.

Pr  Ld. APP for the State 

Ld. Counsel for applicant/ surety. 

Heard. On application. Record perused. 

In the present matter, accused had been inadvertently granted bail by the Ld. 

Duty MM on 19.05.2021 without arrest in this case, since a false report had been 

submitted by the IO. Thereafter bail bond had been furnished on behalf of accused and 

release warrants were issued. It was only when a communication was received from Jail 

Superintendent that the accused was not in JC in the present FIR but in other cases, that 

this blatant mistake of IO came to notice. It is pertinent to mention that subsequently 

accused was arrested in this case and a fresh bail order was passed on 31.05.21. 

 Hence, the application is allowed.  Let original FDR of surety filed in first 

bail bond, which was furnished subsequent to bail order dated 19.05.21, be released to the 

surety.

Application stands disposed off accordingly. 

Ld.  Counsel for applicant is further directed to file the original application 

with original vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/03.06.2021 



FIR No. 392/20   Application No. 6
PS Pandav Nagar 
  
03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned.  

 
Pr  Ld. APP for the State 

IO ASI Shailesh/ applicant in person 

This is an application whereby IO is seeking de-sealing of some documents 

related to the present case as they are required for investigation purposes. The charge sheet 

is already filed in this case and the application cannot be disposed off without physical 

perusal of record. Hence, the application is marked to Ld. Duty East, Karkardooma Courts, 

Delhi, for disposal on 04.06.2021. Ahlmad is directed to produce the case file before Ld. 

Duty MM, East, Karkardooma Courts, Delhi at the time of hearing on the application. 

IO is further directed to file the original application as and when the court 

reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/03.06.2021 



FIR No. 0193/21    
PS Pandav Nagar 
State vs. Sohil
  

03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned. 

 

   Fresh charge sheet filed.  It be checked and registered and reflected in 
the cause list. 

Present: Ld. APP for the State.

Accused is stated to be in JC. 

IO SI  Sonu in person  in court. 

Put up for consideration on 17.06.2021.

  
 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/03.06.2021 



FIR No. 24/18 
PS Kalyanpuri 
State vs. Vikas @ Rumpi
  

03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned. 

 

   Fresh charge sheet filed.  It be checked and registered and reflected in 
the cause list. 

Present: Ld. APP for the State.

 Put up for consideration on 10.11.2021.

  
 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/03.06.2021 



FIR No. 595/17 
PS Kalyanpuri 
State vs. Sabana Khatun
  

03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned. 

 

   Fresh charge sheet filed.  It be checked and registered and reflected in 
the cause list. 

Present: Ld. APP for the State.

 Put up for consideration on 29.10.2021.

  
 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/03.06.2021 



FIR No. 44/18 
PS EOW 
State vs. Dheeraj Sharma and Ors.
  

03.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned. 

 

Fresh charge sheet filed.  It be checked and registered and reflected in 
the cause list. 

Present: Ld. APP for the State.

Accused Dheeraj Sharma is stated to be in JC.  

Other two accused are on court bail. 

IO SI Murtaja Khan present in court. 

Put up for consideration on 17.06.2021.

   

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/03.06.2021 
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